
it 

(c) to (e). Tbe pdce of au from 1982 
onwards was fixed by ONGC on replace-
ment cost principle on thermal equivalence. 
Tbere were a number of disputes on tbis 
issue of pricing of natural ps. Government 
of India accordingly have fixed prices witb 
a view to encourage optimal utilisation of 
las and at the same time ensure reasonable 
return for investment in exploration, produc-
tion and transportation of gas. The prices 
of las now fixed compare favourably with 
prices of alternative fuels/feedstock in 
BeCton like power and fertilizen. 

[Trtlftslatto,,} 

Teellalcal collaboration wltla forelp 
COIIDtries 

7204. SHRI HARISH RAWAT: Will 
tbe Mmister of INDUSTRY be pleased to 
state : 

<a> tbe number of tecbnical collabora-
tion agreeIDCnts sianed by India with fore ian 
couDtries durinl the last ODe year; and 

(b) ~ details tbereof ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). Government of India bave 
approval 957 proposals for foreian collabo-
ration durinl tbe last one year (i.e. 1986). 
Details i.e. name of tbe Indian company. 
foreign collaborator, Item of manufacture 
and nature of collaboration of all approved 
foreilD collaboration are published by tbe 
Indian investment Centre ,5 a supplement 
to its monthly Newsletter. Copies of tbe 
publicadons are sent rcaular)y to tbe Parlia-
meot Ubrary. 

TraDslatlon of Coostitatloa ID 
dift"'ereot Laqusaee 

7205. SHRI SHANT ARAM NAIIC: 
Willibe Mioister of LAW AND JUSTICE 
be pl:ued to state : 

(a) whether bis Ministry bas an), scheme 
to acquaint the commoo man wjlh tbe m.ajo 
provisioDl of the CoostitutioD of Judi&; 

•• 
(b) wbetber tbe Constitution is propoaed 

to be traoslated in tbe lanlu", otber tban 
tbe ones meDtioood in tbe Biptb Schedule 
to tbe Constitution also; and 

(c) if not, whether Government propoee 
to assist financially and otberwise tbe State 
and Union Territory Governments willina 
to undertake tbe project to translate 
Constitution of India in tbe Official LaDp-
ales of the respective State and Union 
Territories ? 

THB MINISTER OF STATB IN THB 
MINISTR Y OF LAW AND JUSTICE 
(SHR.I H. R. BHARDWAJ) : la) No, Sir. 

(b) No, Sir. 

(c) Government bave no such scbeme. 
However, tbe translation of tbe Constitu-
tion in tbe laolullcs mentioned in tbe 
Eiabth Schedule is under taken by the 
Official Laoguaaes Wing of tbis Ministry. 

Threat to pablie bealtll by CbelBieal 
ladDltrles In VisakbapataaJD 

7206. SHRI BRAnAM SIlIRAMA 
MURTY: Will tbe Minister of INDUSTRY 
be pleased to state : 

(a) whether Governmcnt bave taken 
aoy decision to issue Jetters of intent to tbe 
prospective industrialists only after tbe 
sites have been cleared from tbe environ-
menta) anl)e; 

(b) wbether Government are aware of 
cases where. on tbe balis of tbe letten of 
intent issued by the Ministry of Industry 
the industria lilts bave managed to pt 
licences (rom the concerned administrative 
departments witbout satisfyinl environmental 
requirements; 

(c) wbetber it is a fact tbat plants and 
machinery were installed and buildinp 
constructcd by industrial ists on tbe basis 
of Jetters of iDtent and also licences without 
obtaininl environmental clearance from 
pollution control aaencies; 

(d) whetber letters of intent were arant-
ed recently for setting up chemical iodUitriea 
which are bazardoul in nature in tbe 
Vi.kbapatDam Port area •• Iaicb iI liblr 
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to caule immense tbreat to public healtb; 
and 

(e) if so, tbe action proposed to be 
taken in tbis matter ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> to (c). Wbile a general condition to 
tbe effect that adequate steps sball be taken 
to the satisfaction of the Government to 
prevent air, water and soil pollution is 
imposed in every Letter or Intent tbe letters 
of intent issued in respect of 20 specified 
highly polluting industries contain the 
condition Int~'-Qlia tbat tbe State Director 
of Industries confirms that the site of tbe 
project bas been approved from tbe 
environmental angle by the competent State 
authority. Tbe Letters of intent are convert-
ed into industrial licences only after tbese 
conditions in the Letters of Intent are 
satisfied. 

(d) and (e). During 1986, two 
Letters of Intent have been issued for 
manufacture of Ammonium N itra le and 
Nitric Acid and Hydro-fiuos1licic Acid for 
locations in Visakhapatnam District. Their 
conversion into industrial licences would 
depend on tbe requisite. confirmatlon by the 
State Director of Industries. 

Purchase of tiD cODtalDers by Hladastao 
Vegetable Oils Corporation 

7207. SHRI P. R. KUMARA-
MANGALAM : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

<a> whether it is a fact that substandard 
quality tin container, of S Kg. capacity 
were purchased by tbe Hindustan Vegetable 
Oils Corporation Limited durinl 1986; 

(b) if so, tbe number of sucb tio con-
tainon purchased and amount involved; 

{c} wbetber any reduction was made 
from tbe bins on account of sub-standard 
quality of tin containers before makins 
pa),m ODt; aod 

(d) if not, the reasons tberefor? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES ,SHrti GHULAM NABI AZAD) : 
(a) and (b). The Hindustan Vegetable Oil 
Corporation Limited have reported tbat 
during 1986. their Delhi Unit had pur-
chased 6,40,000 Nos. of S Kg. tin I out 
of which 567 tins were accepted with 
minor deficiencies such as deformed flanges. 
crinkles on the flanges, rust etc. The other 
Units have not purcbased or accepted aDY 
such tins. 

(c) A rebate of Rs. 0/25 per tin of 
S Kg. was deducted from the bills. 

(d) Does not arise. 

Scarcity of sugar 

7208. SHRI AKHTAR HASAN: Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : 

(a) whether it is a fact that the actual 
quantity of imported sugar marketed by 
Food Corporation of India is much lower 
tban tbe quota announced by Government, 
creating aruficial scarcity and thereby 
causing rise in prices In the open market; 

(b) jf so, the reasons for the same; aacl 

(c) the steps proposed to be taken to 
improve the situation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CI"IIL SUP-
PLIES <SHRI GHULAM NABI AZAD) : 
(a) to (c). No, Sir. The release mechanism 
is regulated in a judicious manner in order 
to make sugar available at reasonable 
prices. As a result of effective market inter-
vention by Food Corporation of India by 
way of conducting auctions of imported 
sugar, the prices of sugar in open market 
bad been maintained at reasonable levels. 
The wholesale supr prices were in the 
range of Rs. 588-620 per quiDtal on 
14th of April, 1987 as against Rs. 620-
658 per quiDtaI in important markets OIl 
IS.4.1 '86. 




